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various State Governments face diffi-
culties in pushing forwarq this pro-
gramme of Rural Employment?

SHRI 8. B. CHAVAN: 1Ip 188081
it wag a 100 per cent Centrally-
sponsored scheme, which js a diffe-
rent basis. After the meeting of the
National Development Council, 50 per
cent had to be borne by the State
Government and that is why the
amount js only Rs. 180 crores. In ‘fact,
almost double the amount ig provided.

PROF, MADHU DANDAVATE: The
Stateg are not able to raise resources.

SHRI S, B. CHAVAN: Some States
are not in a position to raise resources
for financing the total Plan. But, so
far as the implementation of this pro-
gramme ig concerned, 1 do not think
it should present any difficulty.
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SHRI S. B. CHAVAN: It ig very
clear from the reply that the Gadgil
formula has been modified. Now it
is 60 per cent on the basis of popu-
lation, 10 per cent on the basis of
resource mobilisation, 10 per cent Yor
Bpecia] problemg faced by the States

and 20 per cent on the basis of per
capita income.
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SHRI S. B. CHAVAN: gir, the Pro.
gramme Evaluation Team wag ap-
pointed by the Planning Commission
and they have brought to our notice
certain defects in' thy implementation
of the scheme and we have issued
instructiong to all the State Govern-
ments that they should tekp care to
see that contractors are pot allowed
in the implementation of this pro-
gramme and other deficiencies and
drawbacks which have been pointed
out by the Programme Evaluation
Team have also been communicated
to the respective State Governments.

WRITTEN ANSWERS TO
QUESTIONS

Increase in Minimum Wages in
Mining Industry

*145. SHR] RAVINDRA VARMA:
Will the Minister LABOUR be
pleased to state:

(a) whether Government have
decideq to increase the minimum
wages in the mining industry; and

(b) if so, what will be the increase
and from what date will the increase
be effective?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR SHRI-
MATI RAM DULAR] SINHXJ: (a)
Preliminary notifications have been
issued inviting objections/suggestions
to the proposals for revision of
minimum wages in  reéspect of 27
employments in the -Mining Industry
included in the Schedule of the Mini-
mum Wages Act,

(b) The proposed increase in the
wage rateg is 18 per cent over the
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rates notified in  September, 1980.
The new rates of wagey will come
into effect from the date of issue of
the final notification, Qur endeavour
is to issue the notication sg early as
possible after consuiting the Minimum
Wages Advisory Board,
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Disruptive Forces

*151. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of HOME AFFAIRS be pleased to
state;

(a) whether Government are aware
that disruptive forces, who are out
to destroy the secular and democratic
values created during the struggle for
Independence, have become very ac-
tive in varioug parts of the country

by raising the slogang of Hindu-
nation, Sikh nation and Muslim
nation; end

(b) if so, the steps Government
have taken to  politicallyy counter
these movements?

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH):
(a) Some communal minded organi-
sationg and individualgy have come
to Government’s notice for indulging
in objectionable activities omn the
basis of religion.





